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IN THE CENTRAL ADMINISTRATIVE TRIBUMNAL HYDERABAD BENCH

AT HYDERABAD
T T UJHAGNUTHTZ e

-
Date of Order: 30.3.95.

Between:

1. Be3Srirama PMurthy Naidu |
2. BJSJV.5rinivasa Rao

4 aphenkat~ndghra -

5. AK.Pradegrej | _
6+ T.Venkat Raop

7. Ch.Trinada Rao | |
B. G.V.5.Faga Ragu ' '

9. B.3urya Rao

10.G.Rama Rao

11.K.Ramawe’Rao

13.R.Venkateswar Rao i | B
Ty oAppliCantso

And

1« The Chief General Manager,
Telecommuynications, A.P.Circle,
Doorsanchar Bhawvan,

Hyderabad - 1.

2. The Director (Telegraph Traffic)
Telacoumunications, Hyderabad,
Telegraph Traffic, o

Visakhapatnam Division,
Daba Gerdens,
Visakhapatnam,

4, The Superintendent in Charge,
Central Telegraph Office,
Srikakulam,

'«s sRE8pondants.

Counsel for the Appiicants :  Mr.M.P.Chandra Moulil

Counsel for the Respondents Mr.K.Bhaskar Rao

CORAM:

THE HON'BLE JUSTICE SHRI V.NEELADRI RAO : YICE CHA IRMAN

THE HON®BLE SHRI A.3,GORTHI . MEMBER (A)

i
contdees
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‘sending it by RPAD by 17,4.1995, the same has to be

/@

29;93 300301995.

OCA.N°.412 95.

I as per Hon'ble mw ,
- v_geeladri Rao, Vice=Chairman X

Heard Sri M,P.Chandra Mouli, learned Coun.

for the applicants and 5ri K.Bhaskara,ﬁao,'learned Standing

counsel for the respondents.

2. These applicants were engaged as Telegraphmen

(T-men) on hourly basis till 19.3.1995, This OA was filed

praying for a declaration that the action of,R-4 in
entrusting the job of Telegraphmen (T-men) to agencies on
contract basis by disengaging the applicant# ;gggrbitrary,
illegal and void and for a consequential d#tection to the
respondents to engage them as Telegraphmen; in their

respective offices,

3. In the circumstances of the case, we feel that
it is just and proper to dispose of thistA even at the

admission stage by the foilowing orders-

The applicants wmay make a représentation to Re2
for their engagement as Telegraphmen (ﬁ-men) on hourly

basis, If such representation is goiﬁg to be made by

disposed of by R-2, Till the said répresentation is di
of, the applicants have to be engagga on hourly basis
as Telegraphmen at the rates which éhey were being pai
till 19.3.1995 on production of a ;ébpy of this order
from the earliest possible date t;&l the representati

disposed of,

e .
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. “-2laean &a oav +hatr 1§ the applicants
are going to be aggrieved by the order to be passed .

, in regard to their representation tc be given, they are‘
free to move this Tribunal under sec.l19 of A,T.Act. i
}
5. The OA is ordered accordingly at the admissjion '
stage itself. No costa.]
G XQKAA¥¥W.

{A.B.GORTHI ) (V.NEELADRI RAO)
MEMBER (A) . VICE CHAIRMAN

nated‘ 30th day of March, 1995,

“Dictated In the open court, 7
iz

; ——"
Grh, BERUTY RE&ISTR@A?J)‘

To

1. The Chief Censral Manager, Telecommunications,
A.,p,Circle,Doorsanchar Bhavan, Hyderabad.

2. The Director (Telegraph Traffic)
Talecommunlcatluns, Hyderabad,

3. The Senior Suparintendent, Telegraph Trafflc,
Visakhapatnam Division, Daba Gardens,
tisakhapatnam, -

4., The Superintendsnt in Charge,

Central Telegraph O0Pfice,

Srikakulam,
5. One copy to Mr.M.P.Chandra Mouli, Advocate, CAT, Hyderabad.

&. One copy te Mr.K.Bhaskar Rao,Addl.CGSC,CAT, Hyderabad.
7. One copy to Library,CAT, Hyderabad.
8. Cne spare copy.
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TYPED BY | CHECKED BY
COMPARED BY APPROVED ‘BY -

IN THE CENTRAL ADMINISTRATIVE TRIBUN.L
HYDERABAD BENCH AT HYDERABAD,

THE HON'!BIE MR, JUSTICE V. NEELDRI RAO
- VICE~ CH’&IRMAN :

A R-GorTwr N @D
TI-IE HON 'BIE MR Wmm)

" DATED ~30 -3:1995,

ORDER/JUDGMENT 3

) MJ‘A.'/RQ lz\. /b. d"}l:._ NO. .

~

‘ N oin
0.a.No, L1995

T.A.No., (W.P, o . ),
Admit and Interim directions .
issued, 7 ' :
A1Idwed,

Disposed of with directions, v’"

Dismyssed.

Dismiss.d as withdréwn
for default,

Ordered /Re] ected.

No,order as t\o costs,

Ceatral Administrative Tunnl ‘
| DESPATCH

3] MARISSS -






